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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 218 /2024
Dr. Snehal Donde ... Applicant
State of Maharashtra & Ors ... Respondents

AFFIDAVIT IN REPLY BY RESPONDENT NO. 1,
URBAN DEVELOPMENT DEPARTMENT

Sr. Exhibit No. Particulars Page Nos.
No.
1. Reply by Respondent No.l

Urban Development Department.

2. R-1 Copy of the Government
Resolution dated 17.11.2017 &
16.02.2023.

3. R-II Copy of the letter dated
01.07.2025 of Urban

Development Department &
report dated 11.07.2025 of

Ambernath Municipal Council.

4. R-III Copy of the approval dated
14.06.2023 by Archaeological

Survey of India.

5. R-1V Copy of the Iletter dated
22.09.2022 of Executive
Engineer, = Thane  Irrigation
Department & letter dated
16.12.2022  of  Maharashtra

Pollution Control Board.
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6 R-V Copy of the Survey report dated
17.05.2024 of Groundwater
Survey and Development
Authority, Thane.

Pune

Date : 08-08-2025

g

Adv. Aniruddha S Kulkarni

Counsel for Urban Development Department
Government of Maharashtra

Mobile no. 90287 36209

aniruddhal488@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[THROUGH PHYSICAL HEARING
(WITH HYBRID 'OPTION)]

ORIGINAL APPLICATION NO. 218 OF 2024 (WZ)
Dr. Snehal Donde .....Applicant
Versus
State of Maharashtra & Ors ... Respondents

AFFIDAVIT IN REPLY
ON BEHALF OF RESPONDENT NO. 1

I, Sushila Dhondiram Pawar, Age 46 years, Occupation:-
Government Service, Presently working as Deputy Secretary of Urban
Development Department, do hereby state on solemn affirmation on

behalf of Respondent No. 1 as under:-

1. I say that I have read copy of the Original Application
with its Annexures. I say that, I am duly authorized by

the Respondent No. 1, the Chief Secretary to file this
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Affidavit in Reply. I am filing this Affidavit for the
purpose of opposing the admission of the present
Petition. I reserve my rights to file Additional
Affidavit in the above matter, if required or directed by
this Hon’ble Tribunal. I say that nothing in the present
Reply should be treated as admission of the contents of
the Petition, unless the same has specifically been

done.

. I say and submit that the Applicant claiming directions

against Respondents to direct the Respondents to
remove all illegal constructions, encroachments
affecting the water flow of the river Waldhuni by
demarcating area of the river Waldhuni with other

reliefs.

. I say that, as per the Government Resolution of the

Urban Development Department dated 17.11.2017,
grants are provided to the Municipal Councils of the
State under the “Specialized” scheme for specific
works. Accordingly, as per the Government
Resolution dated 16.02.2023, regarding the distribution

of funds to the Municipal Councils, approval has been
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given to distribute funds amounting Rs.123.21 crore
for the Shiv Mandir Area Development Project of
Ambernath Municipal Council for the year 2022-23.
Copies of the Government Resolution dated
17.11.2017 & 16.02.2023 are annexed collectively

herewith & marked as Exhibit No. R-1.

I further say that, for the distribution of the
above funds, the District Collector, Thane has been
declared as the Controlling Officer, the District
Administration Officer, Thane as the Drawing and
Disbursing Officer and the Ambernath Municipal
Council is the implementing mechanism.

. I say and submit that, the Ambernath Municipal
Council (Respondent No. 4) has mentioned in its
affidavit that the said works are being carried out by
the Municipal Council and permissions have been
obtained for the said works. Therefore, vide letter
dated 01.07.2025 the Urban Development Department
has sought information from the Municipal Council of
Ambernath regarding, (a) What action was taken on

the letter dated 15.05.2024 given to the Municipal
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Council by the Applicant regarding the cancellation of
concreting works in the Waldhuni riverbed, (b) Funds
of Rs.123.21 crore has been approved for the Shiv
Mandir Area Development Project for Ambernath
Municipal Council as per the Government Resolution
dated 16.02.2023. What types of works have been
undertaken from the said funds. Which authorities have
been permitted this work, copies of the said permits
should be sent.

. I say that, pursuant to the letter dated 01.07.2025 the
Chief Officer of the Ambernath Municipal Council has
submitted report dated 11.07.2025.

Copies of the letter dated 01.07.2025 of the
Urban Development Department & report dated
11.07.2025 of the Ambernath Municipal Council are
annexed collectively herewith & marked as Exhibit
No. R-1L.

. I say and submit that, on perusal of the report dated
11.07.2025 of the Ambernath Municipal Council along

with its annexure it reveals that, the Municipal Council
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has obtained the following permissions from various
authorities:

On 14.06.2023 approval has been received
from the Archaeological Survey of India (ASI) for the
Development of the Shiv temple area.

Copies of this approval 14.06.2023 are
annexed collectively herewith & marked as Exhibit
No. R-1II.

Vide letter dated 02.08.2022 the Ambernath
Municipal Council had applied for a no-objection from

the Executive Engineer, Thane Irrigation Department
for constructing a bund (¥T€) on the flowing water

source of the Waldhuni Nala/River adjacent to the
ancient Shiva temple and the surrounding area in
Ambernath city for the development of the ancient
Shiva temple and the surrounding area. The Executive
Engineer, Thane Irrigation Department has replied vide
letter dated 22.09.2022 that, “The ancient Shiva temple
is adjacent to the water flow of the Waldhuni Nala /
River and the said Nala / River is not notified.

Similarly, a survey has not been done regarding the
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blue flood line and the red flood line in this regard.
And as per the Government Circular dated 03.05.2018,
the jurisdiction of the Water Resources Department is
limited to delineating the flood line along the river
banks, therefore, no No-objection certificate will be
required from the Water Resources Department for the
works that are essential and necessary in the public
interest in the prohibited and controlled areas. The
decision in this regard is to be taken by the local self-
Government bodies.

Similarly, vide letter dated 16.12.2022 the
Maharashtra Pollution Control Board has informed
that, “the project to develop the area will not require
No Objection Certificate from the Maharashtra
Pollution Control Board. However, if a domestic
sewage treatment plant is planned to be set up in this
area, then a consent letter from the Maharashtra
Pollution Control Board is required for setting up a
domestic sewage treatment plant.”

Copies of the letter dated 22.09.2022 of the

Executive Engineer, Thane Irrigation Department and




707

letter dated 16.12.2022 of the Maharashtra Pollution
Control Board are annexed collectively herewith &

marked as Exhibit No. R-IV.

. 1 say that, Groundwater Survey and Development
Authority (ST Fa&0r Tor f&Ashte F=0m) (GSDA),

Thane has submitted Survey report dated 17.05.2024
with recommendation that, “On the basis of field,
hydrogeological conditions, geological setup, existing
structure, Groundwater Prospects Map, dug well
observatioﬁ & considering annual rainfall, it is
suggested to implement Recharge Shaft in
concretization area of river to increase recharge of
rainwater. However, if Recharge structure are
implemented in the concretized area of stream, it will
help in natural groundwater recharge during monsoon,
as the monsoon rainfall is the sole source of natural
recharge to the ground water regime. Recharge
structure had to be done for storm water drain. But
ensure that waste water does not seep in while

recharging as it could contaminate groundwater
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Copy of the Survey report dated 17.05.2024 of

Groundwater Survey and Development Authority
(ST FAEAT AT AT F70T) (GSDA), Thane is

annexed herewith & marked as submitted Exhibit No.

R-V.

Hence this Affidavit in Reply.
Place:- Mumbai

Date: 23.07.2025

= i
i g -
<
’

DEPONENT
(Sushila Dhondiram Pawar)
‘ Deputy Secretary
Urban Development Department,
Mantralaya, Mumbai
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VERIFICATION

I, Sushila Dhondiram Pawar, Age 46 years, Deputy
Secretary of Urban Development Department, on behalf of
Respondent No.1, do hereby solemnly affirm that what is stated in the
foregoing paragraphs of the abovementioned Affidavit is based upon

official records, which I believe to be correct.

DEPONENT
(Sushila Dhondiram Pawar)
Deputy Secretary
Urban Development Department,
Mantralaya, Mumbai

Solemnly affirm at Mumbai )
This 9,3} day of July, 2025 )

I identify the Deponent, Swr / ; S“ = "'W D H Dmm j) AR At

Qs -
/ %},ﬂ« WY
(Arjun Dnyandeo Landge) %F < X
Section Officer MaTudiciory

Urban Development Department ~ Daied 4th Of

Mantralaya, Mumbeai. inder oaths Act, 13

Mumbal, Joli

Drafted and settled by:-

Adv. Aniruddha Kulkarni,
Advocate for Respondent No. 1
National Green Tribunal




Exhibit No. R-171Qw-cﬂ;, TRIRYSHES B
oy 9 ol wrfeele d@
BIEEEKEAYUCIES

HalXI QTSI
TR faarT fqurT
I o S HTH-EIR0T-2099/9.56.999/3-9¢
HATSHY, HTs-800 032.
f&di® - 99 TR, 090.

qEr —(q) ™A v, TR e [@YrL, %, dadioi-
902000/H.3h.80/2000/Afd-g, T&=T® Y WeaRT,000.
(?) = foofar, TR faer fawm, . SSya-R0019/ ¢03/4fa-
ag, fadie 9¢ BgarT,R00¢ T & § FLaR,093.
(3) 3T fAofa, R faarT faumT, . SiSTH-3000/ ¢ 193/71d-

qs,, foTh § ACaY,2093.

IATIHT -

RISy TRURSEHT df¥rsesrqel dmre! a2y srge™ uand
Jd. AN o ey deuiEi| wHie (9) L,Q) 9 3) VM ImaA
o fafed wRvad e SiRd. Feui= %. (9), () 9 (3) JNS
MR 0T ST B e AloTd GuRId ey 9 drleeie dw
g Brvarht 919 IR faaRTENS Bkt

3 Ao -

ITile TRARYSITST BT Fiedl “dRIequl” a1 gror-i
YTohes IR ARG dod T HRuaT A1 2ma= FoRTgaR J=udn
SUYT U AR,

. WGR Al QT U ANRI R WRTST He :-
RTSATTe SR’ e TRYRYET “dRTIYul” AT ATSTH3 7

SECIEINIIEIENIC)




3TRI 10T shATeh: &R UT-09(9/9.55.9199/fa-9g =T U J@W,Qoqw

3. o3I STIIT=AT BTH a0y -

() “IRreIgel” Jremsiata  favr=r doR fFradermyE faadd
ST Jo7-AT AT (99 9309) TAIUIYYT Afa F2M wouTa)
BTHBTS TRURTGH BT 01 UTET G 3721 HHN TLT &TgaT
3118 HERE B TRYRYG] ATa2ddh d WeaTd= hadrzi FEIId 30!
3D ATE. X YISTcd Bl U es HH FaAERUAU Hiedo]

EIBUT ST SATRIN WIS TRUTSHIAT MM Fhqul Eugrre)

o\ AN

HTIH THU SUATIT WTd [T ST e B3R ITa .

[a

(3N IS =T SIS DM -
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720 Regarding the determination of
criteria and revised guidelines for
the 'Special Grant Scheme'
applicable to Municipal Councils in

the State."

Government of Maharashtra
Urban Development Department
Government Resolution No.: Policy-2017/CR.171/UD-16
Mantralaya, Mumbai - 400 032
Date: 17 November 2017

Reference:
1. G.R., Urban Development Dept., No. Misc-102000/CR.40/2000/UD-4, dated 25 February
2000
2. G.R., Urban Development Dept., No. GEN-2007/873/UD-16, dated 16 February 2008 and 06
September 2013

3. G.R,, Urban Development Dept., No. GEN-2007/873/UD-16, dated 06 September 2013

Preamble:
Special grants are provided to Municipal Councils in the state for specific, innovative works.
The criteria for this scheme were previously laid out in the above-mentioned government resolutions.

The government has now decided to revise and consolidate these criteria under this resolution.

Government Decision:
The revised guidelines for the “Special Grant Scheme” applicable to all Municipal Councils

in Maharashtra are approved as follows:

2. Eligible Urban Local Bodies for Grant:

All existing Municipal Councils in the State are eligible for grants under this scheme.

3. Nature of Works under the Scheme:

(I) Under the scheme, Municipal Councils are expected to undertake innovative and
novel types of works from the sanctioned budget of the department (2217 1301). Priority
must be given to such works. The work should be in line with the obligatory or discretionary
duties of the Municipal Council and should generally be of capital nature, providing a

permanent source of income for future self-sustainability of the Municipality.



(A) Permissible Works under the Schen?:21

1.
2.

Administrative buildings — New construction, extension, renovation, furniture, etc.
Multipurpose community halls — Community centres, temples, libraries, study rooms,

citizen service centres, etc.

. Auditoriums — Auditorium/theatre/cultural centres, new construction/extension/

renovation. Feasibility should be checked before administrative approval.
Commercial complexes — shops built under this scheme must be valued at market rate
and given on lease by auction process. District Collector must verify this.

Weekly markets — market sheds, vegetable markets, fish/meat markets, hawker zones,
etc.

Crematoriums — For all religions/communities

Green belts/Amrut forests — Parks, plantations, green development (must follow
guidelines dated 15/07/2017).

Sports grounds — playgrounds, jogging tracks, gyms, etc.

Essential water supply services — water tanks, reservoirs, meters, distribution systems,

purification, etc.

10. Gap funding — for projects under state/central schemes that remain incomplete due to

unavoidable reasons.

(B) Non-Permissible Works under the Scheme:

1.

8.

A - o R

River beautification/pond beautification/retaining walls (covered under Environment
Department)

Desilting of rivers (included in Jalyukt Shivar Yojana)

Swimming pools

Roads, drainage, sewage works (covered under Nagarothan Scheme)

Street lights, high masts, LEDs (covered under EESL agreements)

Data digitization — undertaken at the Directorate level

Land acquisition or compensation

Dams — responsibility of Water Resources Department

(C) If any work outside the list in (A) is proposed, it must be submitted via District Collector

to the government. Administrative approval rights remain with the government.
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(IT) Works under the additional budget from Planning Department (4217 0603) will be

decided at government level.

4. Selection of Works:
(a) Works from clause (3) will be finalized at the government level.
(b) If not finalized by the government, the Municipal Council may decide by resolution. The

President of the Council may also recommend additional works in public interest.

5. Implementing Agencies:
Depending on the nature and need, implementing agencies (Municipal Council / PWD / MJP,

etc.) will be decided by the government.

6. Technical Sanction:
(a) Implementing agency shall submit a detailed proposal to the District Collector.

(b) For construction works, technical sanction must be obtained from PWD or MJP.

7. Administrative Sanction:

(I) For works under 2217 1301:

(a) District Collector must verify land possession, consistency with Development Plan, and
current rules. Collector holds power to grant approval.

(b) For non-permissible works, proposal must go to the government via District Collector.
Government holds approval power.

(IT) For works under 4217 0603:

(a) After work is finalized, District Collector must obtain technical sanction, verify land
possession, and consistency, then send to the government for approval.

(b) Government retains full administrative approval power.

8. Financial Pattern:

(a) For 2217 1301: 90% State Govt., 10% Municipal Council

(b) Municipal Councils must contribute their share, regardless of implementing agency

(c) In cases where the implementing agency is other than the Municipal Council (such as the
Public Works Department, Maharashtra Jeevan Pradhikaran, Water Resources Department,

Water Conservation Department, Electricity Department, etc.), even in such cases, the



Municipal Council shall be required t0702r1 te its share (10% share) as per the financial
structure.

(d) NOCs must be submitted accordingly

(e) For 4217 0603: 100% State Govt.

9. Grant Disbursement Process:

(a) Based on received proposals, grants will be approved Municipal Council-wise depending
on available funds and need.

(b) Priority will be given considering financial condition, public need, supplementary

projects, geographical conditions, natural disasters, urbanization, sanitation, etc.

10. Time-bound Implementation:

S. No. Activity Responsible Dept. | Timeframe
01 |Deciding funds, works, agency Urban Dev. Dept. |[Financial year
02 |Disbursing funds to agency District Collector 7 days

03 |[Work finalization (if not decided by govt.) Municipal Council 20 days

04 |Tech. sanction & admin proposal submission|/|Implementing Agency| 1 month

05 ||Granting administrative approval District Collector 20 days
06 ||Submitting to government for approval Implementing Agency| 20 days
07 ||Government approval State Govt. 20 days
08 |Tender publication Implementing Agency| 20 days

(b) Approved funds must not be held pending at district level.

(c) Timely compliance is mandatory.

11. Grant Sanction Limit:
(a) Sanction limit will depend on available budget, eligibility, proposals, type of work, etc.

(b) If estimates exceed budget, funding may be released in phases.

12. Other Conditions:

(a) Works must be on public land and benefit public utilities.

(b) Must comply with local DCR and Development Plans.

(c) E-tendering is mandatory. Follow latest PWD/government guidelines.

(d) Ensure work is done as per quality, intended purpose, and no misuse of funds.



(e) Ensure no violation of Model Code ?2)4uct.

(f) Ensure compliance with all financial rules and directives.
(g) No repairs/maintenance allowed under this scheme.

(h) Photos before and after must be documented.

(i) Third-party audit is mandatory.

() No repair of existing infrastructure is permitted.

13. Accounting Heads:

(a) For 2217 1301:

Demand No. F-2, Major Head 2217 — Urban Development, 80-General, 192— Assistance to
Municipalities, (00)(42) — Special Grant (Non-salary), Sub-head 31.

(b) For 4217 0603:

Demand No. F-5, Major Head 4217 — Capital Expenditure, 80-General, 192— Assistance to
Municipalities, (00)(08) — Special Grant, Sub-head 31.

14. Availability:
This GR is available on Maharashtra Government website www.maharashtra.gov.in with

code 201711171716085425, issued under digital signature.

By the order and in the name of the Governor of Maharashtra,

(Vivek Shankar Kumbhar)

Under Secretary, Government of Maharashtra

Copy to:
1. Additional Chief Secretary to the Hon. Chief Minister, Mantralaya, Mumbai-32
2. Additional Chief Secretary, Finance Department, Mantralaya, Mumbai-32
3. Additional Chief Secretary, Planning Department, Mantralaya, Mumbai-32
4. Commissioner and Director, Directorate of Municipal Administration, Worli,
Mumbai-18
5. All Divisional Commissioners
6. All District Collectors
7. All Municipal Commissioners
8. Private Secretary to the Hon. Minister of State (Urban Development)
9. Accountant General, Maharashtra-1, Mumbai

10. Accountant General, Maharashtra-II, Nagpur



11. Comptroller and Auditor Genera?[@@ai

12.Joint Director, Accounts and Treasuries, Computer Section, New Administrative
Building, Mumbai

13. Comptroller and Auditor General, Mumbai, Resident Audit Officer, Mumbai

14. All District Treasury Officers

15. All District Administrative Officers

16. Finance Department, Expenditure-3 / Treasury Administration-5 / Economic Affairs-
16 / Planning Department, Mantralaya, Mumbai

17. All Desks, Urban Development Department-2, Mantralaya, Mumbai-32

18.Desk Navi-4, Urban Development Department, Mantralaya, Mumbai

19. Selected Records (Navi-16), Urban Development Department, Mantralaya, Mumbai
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AN
R 9, HgaY, 2023 Wiaer Rravores
AT TRURYT 7. 370 &=ATeiies v
Sr. Name of Work Estimitted Cost of Civil work Estimitted Cost of Electricity + FF
NO (in Rupees ) work . (in Rupees)
{1 | Entrance Gate 6422193 '
' 2 | Entrance Circle & Nandi 9931292 1105126.6
3 | Commercial Plaza
A [ Restaurant 16137212 2429964.42
B | Soviniour Shop 17661370 2295225.5
| C | Ticket Counter 10675153 1704652.67
| D | Exibition Center 27816123 3594821.71
" E | Theatre 35816182 21223527.73
F | Toilet/ Chapal Stand 15194651 1255062.41
(G | Exibition - 1 23225677 3785348.68
1| Exibition - 2 26130741 4328400.98
T3 T Flower Shops (18) 8227457 1344389.61
5 | Jalkund/ Open Restaurant 10305153 933709.42
6 | Amphi Theater / Shivmukh 26666136 2458413.8
7 | Festival Ground 10389274 967403.9
"3 | Bhakta Nivas 145368092 10786279
9 | Ghat
A | Bridge (Pristressed) 34959981
B | Gate (Bridge) 4188172
C gllseizoﬁsrvlgag:lg?::th site 195486474 21496381.79
D | Ghat along Ulhasnagar site 197332319 24085211.58
TS e & e
10 | Parking Plaza 90623076 9132235.65
il g;iﬁt:;gar wall 20048284 1655141.93
Tl ek ] s
Total Amount 1011235004 121066154.7
GST at 18 % 182022301 21791908
Insurance Charge 0.5% 5056175 605331
Contigency 2 & 2.5 % 20233509 3026654
Total 1218546989 146490047.7 .
Techinal Sanction Fee 1.25% 15231837 1831126
| Grand Total 1233778826 148321173.7
Total Cost 1382100000
g ¢ 4 ¢




734 Regarding distribution of funds to
Municipal Councils under the
“Vaishishtyapurna” Scheme.

Under Budget Head (4217 0603) for the
year 2022-23

For Ambernath Municipal Council,
District Thane

Amount ¥123.21 Crores

(Project Cost ¥138.21 Crores)

Government of Maharashtra
Urban Development Department
Government Resolution No.: Tirthkshe-2020/Pr. No.111/Part-1/Navi-16
Mantralaya, Mumbai — 400 032
Date: 16 February 2023

References:

(1) Government Resolution, Urban Development Department, No. Dhoran-2017/Pr. No.
171/Navi-16, dated 17 November 2017

(2) Government Resolution, Urban Development Department, No. Dhoran-2017/Pr. No.
171/Navi-16, dated 30 September 2020

(3) Finance Department, Government Circular No. ArthSan-2022/Pr. No. 43/Arth-3, dated 4
April 2022

(4) Government Resolution, Urban Development Department, No. Tirthkshe-2020/Pr. No.
111/Navi-16, dated 3 December 2020

Preamble:

Special grants are provided to Municipal Councils for "Vaishishtyapurna" (Special/Unique)
works. The revised eligibility criteria and guidelines for the said scheme have been laid down through
the Government Resolutions referenced at (1) and (2). In accordance with these Government
Resolutions, funds are released to Municipal Councils/Nagar Panchayats under the
"Vaishishtyapurna" Scheme. As per the GR referenced at (4), administrative approval was granted to
a project costing ¥43.41 crore, and X15 crore was already disbursed. Approval for the revised project
cost and its fund release was under consideration.

Government Decision:

Under the scheme “Special Grant for Vaishishtyapurna Works to Municipal Councils,” approval is
granted for works worth ¥138.21 crore (Rupees One Hundred Thirty-Eight Crores Twenty-One Lakhs
only) related to the Shiv Mandir area development, as per the attached detailed statement. Out of this,
an amount of X123.21 crore (Rupees One Hundred Twenty-Three Crores Twenty-One Lakhs only) is
hereby sanctioned for disbursement subject to the following terms and conditions:

2. The entire project cost will be borne 100% by the State Government. Therefore, the concerned
District Collector must verify that technical sanction has been received from the competent
authority for the determined works within the total sanctioned project cost, and then grant
administrative approval as per the GR referenced at (2).

3. The implementing agency for the said project shall be the “Municipal Council.”



4. Administrative approval shall be gra?i@ 5ly for those works for which the cost is 310.00
lakhs or more as per the technical sanction. If any work is technically sanctioned for an
amount less than 10 lakhs, such works should be grouped into a package and granted
administrative approval. The said package must be tendered through "e-tendering". Splitting
of this package-wise administrative sanction for issuing separate work orders shall be
considered a serious irregularity, and responsibility shall lie with the concerned District
Collector.

5. The District Collector must verify that the proposed works under this scheme are not being
carried out under any other scheme or using the Municipal Council’s own funds. In any case,
duplication of work must be strictly avoided.

6. The project cost must be finalized post "e-tendering." If the cost after e-tendering exceeds the
cost sanctioned via technical and administrative approval, the State Government will not
provide any additional funds.

7. If the cost after e-tendering is less than the sanctioned amount, the saving (benefit) shall be
refunded to the State Government. The responsibility for this lies with the Drawing and
Disbursing Officer (DDO). Each work must have a minimum value of 10 lakh.

8. Responsibilities of the District Collector:

(a) Ensure that all works are carried out only on public land, are of public nature, and benefit the
general population. Also, confirm that no private works have been approved.

(b) Ensure that the works are compliant with the city's Development Control Rules and the
Development Plan.

(c) Ensure mandatory adherence to the "e-tendering" process for all works. This includes strict
compliance with latest guidelines issued by PWD and Government.

(d) Ensure that the allocated funds are spent for the intended purpose, work is done with quality,
and funds are spent only on approved works. Also, conduct a six-monthly review of the works
undertaken under this scheme.

(e) Ensure that fund withdrawal and expenditure do not violate the Model Code of Conduct. If the
code applies, funds must not be withdrawn.

(f) While spending the funds, ensure that all financial laws, procedures, and regulations are
followed, and no rules or powers are breached.

(g) For road works, confirm that administrative approval hasn’t already been granted under any
other scheme or that such works are not already executed.

(h) Coordinate the scheduling so that proposed road works do not conflict with ongoing water
supply and sewerage projects. Ensure roadwork is done only after utility work is completed.

(i) Prevent wastage of funds due to poor planning that results in new roads being dug up for
water/sewerage works.

9. Responsibilities of the Implementing Agency:
(a) Ensure that no repair or maintenance works are taken up under this project.
(b) Keep before-and-after photographs of each work for record and submission if required.
(c) It is mandatory to get the project works audited by a third-party auditor.

10. The Utilization Certificates (UCs) for previously incurred expenditures under this scheme and
also for funds sanctioned under this resolution must be obtained from the concerned Urban
Local Body (ULB) in the prescribed format and submitted to the Accountant General (AG)
office. A copy should also be sent to the Commissioner & Director, Directorate of Municipal
Administration, Worli, Mumbai.



1.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

The funds must be utilized by 31 Mazlaeél. After this date, the Commissioner, Directorate
of Municipal Administration, Mumbai must collect the utilization certificates for all funds
disbursed under the 2022-23 budget head and submit a consolidated report to the AG and to
the Government regarding used and unutilized funds.

The District Collector, Thane is declared as the controlling officer, and the District
Administration Officer, Thane is declared as the DDO (Drawing and Disbursing Officer) for
the funds disbursed under this GR. They must transfer the funds to the implementing agency.
Administrative approval for the “Special Grant to Municipal Councils for Vaishishtyapurna
Works” was given under the referenced GR (1). All the terms and conditions in that GR shall
remain binding. Technical and administrative sanction must be confirmed before
implementation.

Ensure the entire sanctioned amount is utilized by 31 March 2024. Any unspent balance after
that date must be refunded to the Government along with interest.

The DDO must certify that 100% utilization has been made for the 2021-22 grants under this
head before releasing further funds, and such UC must be submitted with the bill to the
District Treasury.

The DDO must confirm that there are no serious audit objections from the Accountant
General or internal auditors for previously released funds under this scheme. If serious
objections exist, funds should not be withdrawn.

The funds sanctioned by the State Government should be transferred immediately to the
ULB/Implementing Agency without any deductions.

If any of the Urban Local Bodies (ULBs), to whom funds are being disbursed under this
Government Resolution, have unspent funds previously released under this budget head, then
necessary action should be taken in accordance with:

Finance Department’s Government Resolution No. Sankirna-1015/CR.18/Arthopaya dated 25
August 2015, Government Resolution No. Sankirna-10.02/CR.128/Arthopaya dated 6 June
2008, and Urban Development Department's Government Resolutions No. Sankirna-
1198/CR.30/N.V.004 dated 12 March 2018, 4 June 2018, 9 August 2018, 15 December 2018,
1 June 2019, 26 February 2020, 11 June 2020, 21 May 2021, and 28 March 2022.

The expenditure shall be debited to Demand No. F-5, Major Head 4217 — Capital Expenditure
on Urban Development, 80 — General, 192 — Assistance to Municipal Councils, 00(08) —
Special Grant to Municipal Councils for Vaishishtyapurna Works (Program), Subhead (4217
0603), 31 — Grants-in-aid (Non-salary), from the sanctioned provision of 2022-23.

This GR is issued under the powers delegated to this Department by the Finance Department
vide circular No. ArthSan-2022/CR.43/Arth-3 dated 4 April 2022, subject to conditions
mentioned therein. It is certified that all applicable conditions listed under Serial Nos. 1 to 10
of Appendix Sr. No. 9 of the circular have been fulfilled.

All other conditions laid down in Government Resolutions referenced at (1), (2), and (3) shall
remain applicable.

By order and in the name of the Governor of Maharashtra,

(Shrikant Andge)
Deputy Secretary, Government of Maharashtra



Copy to: 7 3 7
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Additional Chief Secretary to Hon. Chief Minister, Mantralaya, Mumbai.

Divisional Commissioner, Konkan

Commissioner & Director, Directorate of Municipal Administration, 7th Floor, Belapur
Bhavan, Navi Mumbai — 400 614

District Collector, Thane

Accountant General, Maharashtra-I, Mumbai

Accountant General, Maharashtra-1II, Nagpur

Pay & Accounts Officer, Mumbai

Joint Director, Accounts & Treasury, Computer Cell, New Administrative Building, Mumbai
Pay & Accounts Officer, Resident Audit Officer, Mumbai

. Assistant Director, Directorate of Municipal Administration, Navi Mumbai — 400 614

. Superintending Engineer, Public Works Department, Thane

. District Administration Officer, Thane

. Chief Officer, Ambernath Municipal Council, District Thane

. Finance Department: Expenditure-3 / Treasury Administration-5 / ArthSan-16 / Planning

Department, Mantralaya, Mumbai

. Desk Navi-4, Urban Development Department, Mantralaya, Mumbai
. Selected File (Navi-16), Urban Development Department, Mantralaya, Mumbai



Council, District Thane.

Government Resolution No. Tirthkshe-20f/g &o. 111/Part-1/Navi-16, dated 16 February 2023

The attached statement pertains to the works in the jurisdiction of Ambernath Municipal

Sr. Name of Work Estimitted Cost of Civil | Estimitted Cost of Electricity

No. work (in Rupees) + FF (in Rupees) work

1 Entrance Gate 6422193

2 Entrance Circle & Nandi 9931292 1105126.6

3 Commercial Plaza

A | Restaurant 16137212 2429964.

B | Soviniour Shop 17661370 2295225.5

C | Ticket Counter 10675153 1704652.67

D | Exibition Center 27816123 3594821.71

E | Theatre 35816182 1255062.41

F Toilet / Chapal Stand 15194651 3785348.68

G | Exibition — 1 23225677 4328400.98

H | Exibition — 2 26130741 1344389.61

4 Flower shopes (18) 8227457 933709.42

5 Jalkund/ Open restaurant 10305153 2458413.8

6 Amphi Theter Shivmukh 26666136 967403.9

7 Festival Ground 10389274 10786279

8 Bhakta Nivas 145368092

9 Ghat

A | Bridge (Pristressed) 34959981

B Gate (Bridge) 4188172

C | Ghat along ambarnath site & storm 195486474 21496381.91
water drain

D | Ghat along Ulhasnagar site 197332319 24085211.58

E | Check dam, sump & pumphouse 19781967 1011381.55

10 | Parking Plaza 90623076 9132235.65

11 | Decorative wall Prakashnagar 20048284 1655141.93

12 | Internal roads (Cobbal road) & storm 58848025 5473475.8
water drain

12 | TOTAL Amount 1011235004 121066154.7
GST 18 % 182022301 21791908
Insurance charges 0.5% 5056175 605331
Contingency 2 & 2.5 % 20233509 3026654
Total 1218546989 146490047.7
Technical Sanction Fee 1.25% 15231837 1831126
Grand Total 1233778826 148321173.7
Total cost 1382100000
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Govermze46l Maharashtra
Urban Development Department
Mantralaya (Main Building), 4th Floor
Madam Cama Road, Hutatma Rajguru Chowk,
Mantralaya, Mumbai — 400 032

Phone No.: 022-22794206 Email: arjun.landge @nic.in
Court Matter / Urgent
Ref. No.: Nyayapra-2025/PR No. 44/UD-19 Date: 01 July, 2025
To,
Chief Officer,

Ambernath Municipal Council

Subject: Original Application No. 218/2024 (WZ) filed before the Hon'ble National Green Tribunal,
Pune

Petitioner: Dr. Snehal Donde vs. State of Maharashtra & Others

Reference: Government letters of even number dated 10.03.2025, 03.04.2025, and 18.06.2025

Sir,

Please refer to the above-mentioned subject and related government correspondence. You were
authorized by the government, through the letter dated 10.03.2025, to represent Respondent No. 1 —
the Chief Secretary — before the Hon'ble National Green Tribunal, Pune, and to file an affidavit in the
said legal matter.

2. Dr. Snehal Donde has filed Original Application No. 218/2024 before the Hon'ble National
Green Tribunal, Pune, regarding the construction activities in the Waldhuni riverbed area of
Thane district. In this matter, the Chief Secretary has been made Respondent No. 1, and the
Chief Officer of Ambernath Municipal Council has been made Respondent No. 4. The hearing
for the case was previously scheduled on 16.06.2025. The next hearing is scheduled for
15.07.2025.

In connection with filing an affidavit at the government level, you are hereby directed to submit the
following information to the Government without fail by 02.07.2025:

(a) What action was taken by the Municipal Council on the letter dated 15.05.2024 submitted by Mrs.
Snehal Donde regarding removal of concreting works in the Waldhuni riverbed?

(b) An amount of X123.21 crore was sanctioned under the Government Resolution dated 16.02.2023
for the Shiv Mandir Precinct Development Project of Ambernath Municipal Council. What types of
works have been undertaken from this fund? What is the current status of these works? Which
authorities granted the necessary approvals for these works? Copies of the approvals should be
submitted.

(c) What action has been taken by the Municipal Council regarding the removal of debris/remnants
dumped in the riverbed?

Yours sincerely,

(A.G. Landge)
Desk Officer,
Government of Maharashtra
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chiefofficerambarnath@gmail.com ambarnathcouncil@gmail.com
0251-2682353 / 18002331106




Ltr. No. AMC/PWD/2025-26/ Date 10712025

To,

The Desk Officer,
Urban Development Department (UD-19),
Mantralaya, Mumbai.

Subject: Original Application No. 218/2024 (WZ) filed by Dr. Snehal Donde vs.
State of Maharashtra & Others before the Hon'ble National Green
Tribunal, Pune.

Reference: Your letter No. Nyayapra-2025/PR No. 44/UD-19 Dated 01 July, 2025

Respected Sir,

With reference to your above-mentioned letter regarding the claim filed by Dr. Snehal

Donde concerning the construction within the WalDhuni riverbed, the information from
Ambernath Municipal Council is as follows:

Sr. Issue Response
No.
01 | What action was taken by the | The drain in front of the ancient Shilahara-era Shiv

Municipal Council on the letter | Mandir in  Ambernath  Municipal Council
dated 15/05/2024 submitted by | jurisdiction is not the Waldhuni River but a stream /
Dr. Snehal Donde requesting | nalla, as clarified by the Irrigation Department. The
removal of concreting works in | same is recorded in the 1869 map drawn by British
the Waldhuni riverbed? officer Drawn Terry as well as in the current
Toposheet. In the backdrop of poor sanitation near
the temple, around 2010, local citizens voluntarily
constructed around 300 meters of PCC concrete
drain at their own expense. Later, around 2015,
with the approval of the Superintendent,
Archaeology Department, an RCC pipe (100 mm
diameter) was installed to redirect the drain water.
As a result, cleanliness in front of the temple
improved significantly. It is essential to note that no
new concreting work has been carried out at the
mentioned site as alleged by the complainant.
Documentation related to the above is enclosed
with this letter.




02

A fund of X123.21 crore WMrovals obtained from the Archaeological Survey

sanctioned on 16/02/2023 for
the Shiv Mandir precinct
development project for
Ambernath Municipal Council.
What  works have  been
undertaken under this fund?
What is the current status of
these works? What approvals
were obtained, and copies of
such  approvals may be
submitted?

of India (ASI). Works within 100 meters: 1) Repair
of existing 3 roads, 2) Restoration and beautification
of Jalakund (21.5 x 24.2 x 2.5 m), 3) Restoration and
renovation of protective wall and ghat, 4) Restoration
and renovation of pedestrian bridge. Works beyond
100 meters: 1. Entrance gate, 2. Entrance circle and
Nandi, 3. Parking plaza, 4. Exhibition centre, 5.
Amphitheatre, 6. Internal roads, 7. Devotee lodging,
8. Lighted protective wall, 9. Ghat, 10. Playground
and toilets. Required approvals obtained from ASI,
Executive Engineer — Minor Irrigation Dept.,
Maharashtra Pollution Control Board (MPCB)
Kalyan, Groundwater Survey and Development
Agency (GSDA) Thane. Copies of the approvals are
enclosed herewith.

03

What action is being taken by
the Municipal Council regarding
removal of  debris/remains
dumped in the riverbed?

Currently, there are no permanent debris or
construction remnants in the Waldhuni stream.
However, regular cleaning is undertaken by the
Municipal Council to remove silt, wood, garbage,
and other elements carried by rainwater.

With approval of the Hon’ble Chief Officer,

(Rajesh Tadvi)
City Engineer
Ambernath Municipal Council

Office : Tilak Path, K.B. Road, Ambarnath (W) Tal. Ambarnath, Dist. Thane Pin Code 421 501

Website

E-Mail

Phone No.

www.ambarnathcouncil.net

chiefofficerambarnath @ gmail.com / ambarnathcouncil @ gmail.com

0251-2682353 / 18002331106
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Form IV
(See Rules 12)
GRANT OF PERMISSION FOR  UNDERTAKING CONSTRUCTION/
TED AREA OF THE

RECONSTRUCTION/ RENOVATION IN THE REGULA
PROTECTED MONUMENT/ARCHAEOLOGICAL SITE § DECLARED AS OF
NATIONAL IMPORTANCE. UNDER THE ANCIENT MONUMENTS  AND
ARCHAEOLOGICAL SITES AND REMAINS ACT, 1958.

Whereas, The Administrator/Chief Officer, Ambarnath Municipal
Council, Ambarnath Municipal Council, Tilak Path, Station Road,
Ambarnath (W) 431505, Dist-Thane, has applied for permission for
(Construction of Public utilites Building Proposed on Reservation No.
169,171,172, near Shiv Temple Premises, Ambarnath, Thane) in the
regulated area near adjoining “Shiv Temple of Ambarnath” at Amberflz}th
district Thane, state Maharashtra and has undertaken to observe the provision
of the Ancient Monuments and Archaeological Sites and Remains Act, 1958 and
rules made there under, I, Dr. K. Lourdusamy, Competent Authority,

Maharashtra State, do hereby grant this permission on the basis qf the
 recommendation of the National Monument Authority, New Delhi in 39274 in the

meeting held on 23 May 2023 vide letter No. 5.17/1272/2023-NOC/NMA
duted 01/06/2023 under sub rule 12 of rule 7 of

W’?\ ¢rator/Chief Officer, Ambarnath

EETVR Road, Ambarnath (W) 421505, Dist-

29\ Council, Tilak Path, Station
\e area indicated in red outline on the plan attached hereto.

n No. 169,171,172, near Shiv

TLLLLLL L L

LHHITIT WY

sion is granted for Reservatio

Details of work Number of Stories Height (Including)
1. Bhakta Niwas GF+1 7.50'mtr J
The applicant should follow the local building bye-laws while
constructing the building.

The Competent Authority or Superintending Archaeologist or his representative might
visit the site upon the commencement of the work.

1. No construction should be done in the prohibited area of the protected

monument.

As soon as the work of construction is completed, the same should be

c:kmmunicated to this office on priority basis so that inspection may be under

taken.

. Any violation of provision of Ancient Monuments and Archaeological Sites and
Remains (Amendment & validation) Act, 2010 and the conditions of this
permission will lead to cancellation of this permission and prosecution in the
appropriate court of law. Any failure to comply with the conditions of permission
shall be dealt with in accordance with rules 19.

This permission is subject to the applicant obtaining required clearances /
NOC’s from other relevant department / agencies.

2.

g T B % \)%\)X)\)\)\)\&\)\\
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! The permission is non-transferable and it shall be valid for a period \
three years commencing with date of 14t June 2023.

2> \
(Dr. K. ~
Competent AutBority (Maharashtra)

Competent Authoripy for
Ambarnath Muncipal Councll -q g Meh a;ashtra
14 JUN 2023 Reglona! Director

oglcal Survay of Ind(a
/ Western Reglon, Sion Fort,

’ / glministrator/Chief Officer, $on (E), Mumbal - 400022
QAR

k Path, Station Road,
Ambarnath (W) 421505, Dist-Thane.

Copy to:-
1. The Member Secretary, National Monuments Authority, Ministry of
Culture. 24 Tilak Marg, New Delhi-110 001.

. Director General, Archaeological Survey of India, Dharohar Bhavan,
24, Tilak Marg, New Delhi-110001.

- The Superintending Archaeologist, ASI, Mumbai Circle, Mumbai for
information and necessary action; with a request to instruct the
conservation assistant to visit the site periodically and to report lf
any terms & conditions are violated by the party.

. The District Collector, Collector Office Mumbai.

L2202 P R AA

™

{

. The Municipal Commissioner, Municipal Council, Mumbai,

6. The Sub Circle in-charge, Mumbai, for information and neoessary
action.

g0

3(d
(Dr. K. Lourdusamy)

Competent Authority (Halnnshtn)

#

L
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Form IV
(See Rules 12)

GRANT OF PERMISSION FOR UNDERTAKING  CONSTRUCTION/
RECONSTRUCTION/ RENOVATION IN THE REGULATED AREA OF THE
PROTECTED MONUMENT/ARCHAEOLOGICAL SITE REMAINS DECLARED A
NATIONAL IMPORTANCE UNDER THE ANCIENT MONUMENTS
ARCHAEOLOGICAL SITES AND REMAINS ACT, 1958.

S OF
AND

Council, Ambarnath Municipal Council, Tilak Path, Station Ro?d»
Ambarnath. (W) 421505, Dist-Thane, has applied for permission [of
(Construction of Public utilites Building Proposed on Reservation 1::-
169,171,173, near Shiv Temple Premises, Ambarnath, Thame) in tli
regulated area near adjoining “Shiv Temple of Ambarnath” at Amberna

district Thane, state Maharashtra and has undertaken to observe the provision
of the Ancient Monuments and Archaeological Sites and Remains Act, 1958 and
rules made there under, I, Dr. K. Lourdusamy, Competent A.uthority,
Maharashtra State, do hereby grant this permission on the basis o_f the
Nammendation of the National Monument Authority, New Delhi in 392nd in the
2 o held on 237 May 2023 vide letter No. 2-17/ 1272/2023-NQC/NMA
1/06/2023 under sub rule 12 of rule 7 of the said The
iisfiliitrator/Chief Officer, Ambarnath Municipal Council, Ambarnath
{tlal Council, Tilak Path, Station Road, Ambarnath (W) 421505, Dist-
the area indicated in red outline on the plan attached hereto.

v
v
>
>
-
r
P‘f
r Whereas, The Administrator/Chief Officer, Ambarnath Municipal
; |
7.
v
o
A
r
7

(Ghat Structure, Jyotirling & Ganlok).

K Details of work Floor area Height (Excluding) | Height (Including) | Basement
No. details
1. | Construction of 12nos. Jyotirling -2.00mt | Jyotirling - 3.2mt | Foundatio
Ghat structure, Jyotirling, Ganlok - 2.00mt Ganlok - 3.15mt n depth
Jyotirling and | 2.97sqm each 1.5mt
Ganlok 08nos. Ganlok
2.97sqm each
Foundatio
Boun Wall Boundary Wall
2. | Boundary wall 101.93RMT 3?1‘5'31 t 3.15m t"y 111 g:‘l:th

For Ghat and boundary wall
i Filling and Leveling with compacted earth
ii. 50mm Thick Screed
fii. 100mm Thick Black Basalt
iv. Foundation in precast Concrete

V. 300mm Thick precast concrete wall

The applicant should follow the local building bye-laws while
constructing the building.

The Competent Authority or Superintending Archaeologist or his representative might
visit the site upon the commencement of the work.

'
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f‘ Specification of Work:
e pect
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" three years commencing with date of 14tk

taken.

An : . [P}

Re;:ilziatlon of provision of Ancient Monuments an

e (@endment & validation) Act, 2010 and the conditions of this

i fon will lead to cancellation of this permission and prosecution in the

hla)rll priate cou.rt of law. Any failure to comply with the conditions of permission

;h . be dealt with in accordance with rules 19.
ls’permxssion is subject to the applicant obtainin,

NOC'’s from other relevant department / agencies.

The permission is non-transferable and it shall be valid for a period of
June 2023.

o
A mmgﬂ G
Competent Authority (Mthlnshtra)
Competent Authorisy for

d Archaeological Sites and

g required clearances /

CA-MH/2022- Ambarnath Municipal Counofl % q—g’h?smﬂ
5/2023 ~ Regiona! - yctor
Aschaeologicai survay of Indla
Western Region, Sion Fort,
Sion (E), Mumbai - 400022

barnath Municipal Council,
Tilak Path, Station Road,
Ambarnath (W) 421505, Dist-Thane.
Copy to:-
1. The Member Secretary, National Monuments Authority, Ministry ,ggf
.’:’)‘.“

Culture. 24 Tilak Marg, New Delhi-110 001.
2. Director General, Archaeological Survey of India,

24, Tilak Marg, New Delhi-110001.
3. The Superintending Archaeologist, ASI, Mumbai Circle, Mumbai for
with a request to instruct the

Dharohar Bhavan,

information and necessary action;
conservation assistant to visit the site periodically and to report if ¥
any terms & conditions are violated by the party..” '
4. The District Collector, Collector Office Mumbai.
al Commissioner, Municipal Council, Mumbai.

5. The Municip
6. The Sub Circle in-charge, Mumbai, for information and necessary

action.

(Dr. K.%L}ilusamy)

Competent Authority (Maharashtra)
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Form IV
(See Rules 12)

GRANT OF PERMISSION FOR  UNDERTAKING
RECONSTRUCTION/ RENOVATION IN THE REGULATED AREA OF THE
PROTECTED MONUMENT/ARCHAEOLOGICAL SITE REMAINS DECLARED AS OF
NATIONAL IMPORTANCE. UNDER THE ANCIENT MONUMENTS AND
ARCHAEOLOGICAL SITES AND REMAINS ACT, 1958.

Whereas, The Administrator/Chief Officer,

Council, Ambarnath Municipal Council, Tilak Path, Station Road,
Ambarnath (W) 421505, Dist-Thane, has applied for
(Construction of Public utilites Building Proposed on Roumtio.n No.
169,171,172, near Shiv Temple Premises, Ambarnath, Thane) in t::
regulated area near adjoining “Shiv Temple of Ambarnath” at Amberfu?

district Thane, statc Maharashtra and has undertaken to observe the provision
of the Ancient Monuments and Archaeological Sites and Remains Act, 1958 and
rules made there under, I, Dr. K. Lourdusamy, Competent Authority,

Maharashtra State, do hereby grant this permission on the D O.f the

recommendation of the National Monument Authority, New Delhi in 39274 in the
meeting held on 23 May 2023 vide letter No. 2-17 / 1272/2023-NOC/NMA ‘
dated 01/06/2023 under sub rule 12 of rule 7 ..of the said The
{diiingrator/Chief Officer, Ambarnath Municipal Council, Ambarnath
(3SR Council, Tilak Path, Station Road, Ambarnath (W) 421505, Dist-

ion is granted for Reservation No. 169,171 173» ea
th, Thane for construction of Pu

Details of work Number of Stories

No. ,

1. .| Bhakta Niwas ; GF+1

/ The a“ - t I 7 L pomget g e
 constructing the building.

The Competent Authority or Superintending Archaeologist or his
%,mes’iwugonthemmmnment of the work. :
‘N ctmwalmuld ‘be done in the m’ohzbmdam

monument. :
2. As soon as the work of construction is completed, the sar

permis -
appropriate 'law. Any failure to comply with the conditi

accordance with rules 19.

shall be dealt with in
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: . ’ . £
The permission is non-transferable and it shall be valid for'a period O
three years commencing with date of 14t June 2023.

(m.“%ﬁm&?
Competent AutBority (Maharashtra)

Competent Authority for
-MH/2022- Ambarnath Municipal Council - 5§gllha£ashm
T4 JUN 2023 Reglona! Director

ological Survey of India
Western Region, Sion Fort,

/ inistrator/Chief Officer, on (E), Mumbai - 406022
pbarnath Municipal Council,

ak Path, Station Road,
Ambarnath (W) 421505, Dist-Thane.

Copy to:- ,
1. The Member Secretary, National Monuments Authority, Ministry of

Culture. 24 Tilak Marg, New Delhi-110 001.

2. Director General, Archaeological Survey of India, Dharohar Bhavan,
24, Tilak Marg, New Delhi-110001.

3. The Superintending Archaeologist, ASI, Mumbai Circle, Mumbai for
information and necessary action; with a request to instruct the
conservation assistant to visit the site periodically and to report if
any terms & conditions are violated by the party. :

4. The District Collector, Collector Office Mumbai.

5. The Municipal Commissioner, Municipal Council, Mumbai, _

6. The Sub Circle in-charge, Mumbai, for information and necessary
action.

3|d

(Dr. K. Lourdusamy)
Competent Authority (Maharashtra)

L]

-
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Form IV
(See Rules 12)

GRANT OF  PERMISSION FOR UNDERTAKING consmucrl:ll:l/;
RECONSTRUCTION/ RENOVATION IN THE REGULATED AREA OF .
PROTECTED MONUMENT/ARCHAEOLOGICAL SITE 8 DECLARED AS O
NATIONAL IMPORTANCE UNDER THE ANCIENT MONUMENTS AND
ARCHAEOLOGICAL SITES AND REMAINS ACT, 1958.

Whereas, The Administrator/Chief Officer, Ambarnath Municipal
\ Path, Station Road,

Council, Ambarnath Municipal Council, Tilak - :
Ambarnath (W) 421505, Dist-Thane, has applied for permission for
(Construction of Public utilites Building Proposed on Reservntio.n No.
169,171,172, near Shiv Temple Premises, Ambarnath, Thane) in the
regulated area near adjoining “Shiv Temple of Ambarnath” at Ambernath
district Thane, state Maharashtra and has undertaken to observe the provision
of the Ancient Monuments and Archaeological Sites and Remains Act, 1958 and
rules made there under, I, Dr. K. Lourdusamy, Competent Authority,
Maharashtra State, do hereby grant this permission on the basis of the
TRremmendation of the National Monument Authority, New Delhi in 392 in the
Mo held on 23 May 2023 vide letter No. 2-17/1272/2023-NOC/NMA
1/06/2023 e saub. e 4908 imia Tief i ile said, | The 1 {
filMlitrator/Chief Officer, Ambarnath Municipal Council, Ambarnath
leigial Council, Tilak Path, Station Road, Ambarnath (W) 421505, Dist-
s the area indicated in red outline on the plan attached hereto.
' / permission is granted for Reservation No. 169,171,172, near Shiv
plnPramhu.Amblmth, Thane for construction of Public Utilities b

(Ghat Structure, Jyotirling & Ganlok).

Sl Details of work Floor area Height (Excluding) | Height (Including) | Basement
et W Mum Tyotiriing - :
and
2. | Boundary wall Boundary Wall
b i ; 3.15mt
of Work:

| For Ghat and boundary wall
i. Filling and Leveling with compacted earth
ii 50mm Thick Screed

The applicant should Eliow the local
constructing the building. W‘Mm whne
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1. No conutructton should be done in the prohibited area of"the prot@cted ;
monument.

soon as the work of construcnon is completed, the same

icated to this office on priority basis so that inspection

3 Any violatim of provision of Ancient Monuments and Archaeological Sites and
Remains (Amendment & validation) Act, 2010 and the conditions of this
permission will lead to cancellation of this permission and prosecution in the

ropriate court of law. Any failure to comply with the conditions a ssion

Il be dealt with in accordance with rules 19, ,,

- 4. This permission is subject to the applicant obtaining required clearances /

: NOC'’s from other relevant department / agencies. ,

The permission is non-transferable and it shall be valid for a period of
e years commencing with date of 14 June 2023.

(Dr. Wﬁy’)@
Competent Authority (Maharashtra)

\ Competent Authoripy for
A/ CA-MH/2022- Ambarnath Municipal Council- ) Maharashtry
06 ¢ &

Regionai mrertor

eologica. Hrvay of indla
‘Western Region, Sion Fnrt

¥on (E), Mumbaj - - 400022

- Copy to:-
l;y The Member Secretary, National Monuments Authority, Ministry of
’ Culture. 24 Tilak Marg, New Delhi-110 001. .
' 2. Director General, Archaeologmal Survey of India, Dharohar van,
N 24, Tilak Marg, New Delhi-110001.
3 ‘ . 3. The Superintending Archaeologist, ASI, Mumbai Circle, Mumbai for
information and necessary action; with a request to mstruct tb.e

conservation assistant to visit the site periodically and to report 1f g
‘any terms & conditions are violated by the party. :

4. The District Collector, Collector Office Mumbai.
5. The Municipal Commissioner, Municipal Council, Mumbai.
/6. The Sub Circle in-charge, Mumbai, for information and necessaxy
action.

(Dr. K.?.ourdusamy)
Competent Authority (Maharashtra)
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Executive Engineer, Thane §0n Division, Kalwa (Thane)
Opposite Sahakar Vidyalaya, Old Mumbai-Pune Highway, Kalwa (Thane) 400 605

Ref. No.: Thane Irrigation/Adm-4/3511/2022 Date: 22/09/2022

To,
The Administrator,
Ambarnath Municipal Council

Subject : Development Plan — Ambarnath, District Thane
Development of the ancient Shiva temple and its surrounding premises.

Reference:

1. Ambarnath Municipal Council Letter No. ANP/TP/2022-23/692 dated
02/08/2022
2. Sub-Divisional Office Letter No. PAUVI/ADM-2/849 dated 20/09/2022

With reference to the above subject and cited letters, an application has been received
seeking No Objection Certificate (NOC) from this department for the construction of a ghat
(steps/platform) on the flowing water source of the Valdhuni stream/river adjacent to the ancient
Shiva temple in Ambarnath, as part of the development of the temple premises.

For scrutiny of the said application, departmental representatives Mr. K. Bodke, Sub-
Divisional Engineer, and Mr. A.V. Joshi, Junior Engineer, conducted a site visit on 19/09/2022
along with Mr. Gautam, Town Planner, and Mr. Tarani, Assistant Town Planner from the Town
Planning Department of Ambarnath Municipal Council. Their site inspection report is as follows:

At the actual site, a water stream of the Valdhuni stream/river flows adjacent to the
ancient Shiva temple. This stream/river is not notified, and no flood line demarcation (Blue Line
or Red Line) has been surveyed in the said area.

As per Government Circular No. Poorni-2018/(182/2018)/SIVYA (Revenue) dated
03/05/2018, the jurisdiction of the Water Resources Department is limited only to the
demarcation of flood lines along riverbanks. Therefore, for essential and unavoidable public
interest works in non-notified and controlled areas, there is no requirement for a No
Objection Certificate (NOC) from the Water Resources Department. The decision in such cases
must be taken by the respective local self-government body.

This is submitted for your information and further necessary action.
Note: The site inspection has been approved by the competent authority.
Enclosure: As above
Deputy Executive Engineer

Thane Irrigation Division
Kalwa, Thane
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Maharashtra}ﬁu?ion Control Board
Regional Office, Kalyan
Ref. No.: MPCB/ROK-472 Date: 16/12/2022

To,

The Administrator,

Ambernath Municipal Council,
Tal. Ambernath, Dist. Thane

Subject: Development Plan for Ambernath, Dist. Thane — Regarding Development of
the Ancient Shiv Mandir and Surrounding Premises.

Reference: Your letter No. AMC/PWD/2022-23/738 dated 02/12/2022
Sir,
With reference to the above-mentioned subject, you are hereby informed that no objection
certificate (NOC) from the Maharashtra Pollution Control Board (MPCB) will not be required for

the proposed development of the said premises.

However, if there is a plan to establish a domestic sewage treatment system within the area,
then it will be mandatory to obtain consent from MPCB for the installation of such a system.

Submitted for your information.

Yours faithfully,
Regional Officer, Kalyan

Copy to:
Deputy Regional Officer, MPCB, Kalyan-2
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fowm- o Complaint against Mr. Rasal, the CEO of Ambernath Municipal council for illegally
concretizing the Waldhuni Rivers Bed situated at Ancient Shiv Mandir, Ambernath west,
R-Requesting immediate legal action against Mr. Rasal and MP Dr. Shrikant Shinde for
damaging Natural Property.
3.Immediate deconeretization of Waldhuni River in its natural form.

Ted- o, S (i), Yster waeoT oy faere dEm, WERTS e, ot
et ow/ox/R07%
IR WG T2 Adv. Sarita Purshottam Khanchandani (Advocate Bombay High Court)
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Concretization the Waldhuni River bed ,at Ancient Shiv
Mandir,Ambernath West

As per letter the reference 1, a legal notice-2 issued against CEO
Ambernath Municiple corporation regarding illegally concretizing the waldhuni
river bed situated at Ancient Shiv Mandir,Ambernath west. As per ref letter no.2,in
accordance with the points mentioned in the notice, the details are as given below,

Brief information of the location is given below

T, W ey & oL

3 in, ol N % S B JE- R R 3

e P T L AoVl

. A SERNGTI BT Qo A | R
D A SN b AN AR A \.d‘.’; B R \ ;

Location- Waldhuni River bed ,Shiv temple Ambernath, Taluka

Ambernath,Dist Thane
Survey of India Toposheet no-47E/4 Quadrant- C1
Co-ordinates-19°11'54.90"’N, 73° 10°36.45"’E
Watershen no.- WF 37
Stage of Development Category-Sale
Rock Type- Deccan Basalt
Aquifer-Shallow
Average Rainfall(mm)- 2060.60mm

Intro
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dfrection ﬁnd seasonal in condition.The area is covered with

&hm Stmil Jadhav Deputy Engmeer, Shn
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upstream side of the stream, basalt rock is exposed/found, which is hard and
massive Soil mix with weathered material thickness 0.30 near slrca;'n .YNalffr
retaining wall has been built towards upstream sides .Due to the concretization In
the stream, it is difficult to study the rechargé conditions.

Recommendation- On the basis of field, hydrogeological conditions,
geological setup, existing structure, Groundwater Prospects Map, dug well
observation & considering annual rainfall, it is suggested to implement Recharge
Shaft in concretization area of river to increase recharge of rainwater. However ,if
Recharge structure are implemented in the concretized area of stream, it will help
in natural groundwater recharge during monsoon,as the monsoon rainfall is the
sole source of natural recharge to the ground water regime. Recharge structure had
to be done for storm water drain. But ensure that waste water does not seep in
while recharging as it could contaminate groundwater.

ot
Senior Geologist

GSDA,Thane

e

o
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Office of aﬁtﬂor Hydrogeologist
Groundwater Surveys and Development Agency, Thane

5th Floor, Niyojan Bhavan, Collector Office, Thane — 400 601

Ref. No.: VBhuVai/BhuSaviya/Thane/Tech/Notice/389/2024 Date: 17/05/2024
To,
Deputy Director (Tech.),

Groundwater Surveys and Development Agency,
Maharashtra State, Pune

Subject: 1. Complaint against Mr. Rasal, the CEO of Ambernath Municipal Council, for
illegally concretizing the Waldhuni riverbed near the Ancient Shiv Mandir,
Ambernath (West).
2. Request for immediate legal action against Mr. Rasal and MP Dr. Shrikant
Shinde for damaging natural property.
3. Urgent request for restoring Waldhuni River to its original natural form.

Reference: Letter dated 04/04/2024 from the Deputy Director (Tech.), Groundwater Surveys
and Development Agency, Maharashtra State, Pune.

Respected Sir,

With reference to the above-mentioned letter, a Legal Notice-2 has been received from Adv. Sarita
Purshottam Khanchandani (Advocate, Bombay High Court) against the Chief Officer of Ambernath
Municipal Council for alleged unauthorized construction on Waldhuni River.

As per the said notice, a site visit and survey of the location where unauthorized construction is reported
has been conducted. The survey report is hereby submitted for your kind information.

Yours sincerely,

(Mr. O. Lokhande)
Senior Hydrogeologist,
Groundwater Surveys and Development Agency,
Thane

Copy to:
1. Deputy Director, Groundwater Surveys and Development Agency, Konkan Division, Navi

Mumbeai — for kind information.
2. Adv. Sarita Purshottam Khanchandani (Advocate, Bombay High Court) — for kind information.



